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Q.. MHo.S40 of 1994
Mew Delhi, this 13th day of Septembsasr, 1990, ;
HON'BLE MR.OJUSTICE V. RAJAGOPALA REDDY ,VICE CHA TR %
HON'BLE MRS. SHANTHA SHASTRY  MEMBER(A ] i

Shirl Mansha Ram ;
5/0 Late Shri Tel Ram o
C/o Shri Rohtas Singh :
R C-8/247, Yamuna Yihar :
Delhi. R ST I RN

(By advocate: Shri Rov.Sinha)
Ve SUES

1. Shri DR Tripathy
The Serrstary
MAo Rajilways (Railway DBoardl !
Fail Bhawan i
Mew Oslhi-11.

P

= Sl 3.P. Mehta
The General Manager v
Northern Rallway
Baroda House

8t

. Shr i W K. Kaul
The Divisional Rallway Managed
Northern Raillway
Bikaner Oivision
Bikaneir .. Rajasthan v Recpondeny

R

(By Advocate: 3hri F.L. Ohawan!

ORDER (Cral) "
By Reddy, J.

Heard the learnsd counsal Ffor the petoboo s i

and the respondants.

2. The direction given in the OA againat wh.o

the C.F. arlises iz as follows:-

11S ey with ) 2,"
te concludse  he
nitiated againm:t

“We  dispose  of kP
direction to respondents

Departmental Proceedings 1
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vide Charge Memo dated 26, ¢ ¢

within a period of four months from  tihee
date of receipt of a copy of this o1 der.
in  which applicant also should cooperatis
in  which applicant also should cooper at:
fully. and thereatter respondents
pass  appropriate consequential
accordance with law. No costs .,

aprlicant

s

or e in

Thie ML
accordingly .

Ho.640/9% also stands dizsposec .1

3. By the above dirsctions the respondents we

directed to conclude the departmental Praceedingg.

and pass appropriate orders.,

Y

4. A reply is filed by the respondents stat g,

that the departmental procesdings weres concinded .

the case was closed by an order dated =.711. 78

copy of the order is alsc filed along with the (& o,

as Annecure R-1. It is  further stated thieat

necessary  orders were passed for retirment Jdites 4.0

paymaent  was also arranged as shown in para- -2 of -

reply.

i

. Im  wiew of the above averments mades in e

reply, we are the direction diven i

the 08 has been

& . Learned counsel for the petitions: hows e

regussts time for Filing rejoinder and to ascer taia

whether the order has been complied with or 1 or

i

Me  furthsr  contends that the order passed vy fhes

respondents  1s not  proper and the et itioter o

entitled to otheir bensefits.

7. As stataed above, we are satisfied that (TS

order The oinly  Jdivrectio,

given in the 086 was to canclude the SIRES TN N o ST PR RSP
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appropriate Cirderg ﬁccnrdingly, the prmu@ﬁdle*
were Conclided and  order W s Passed If N

applicant is agdarievead by the Said order, it jg ey

to him to chailenge the same Bugcr

. I Lhe circumstances, the I

dismissed~ Notice dfschargedu MO costs

b oz Q/w.,%%, «
(Mrs. Shanta Shastry) 0 Rajagopla Redd, |
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Member(ﬁ) Yice Chai;man(ﬂ_
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